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,"11 ah ab ad t his t he;_..;.....oJ_:-.-:-_._. _ Februar Y• a.JOO day of 

Hon• ble Mr.~-.K.l. Naqvi, Member {J) 

,Moop ~ingh, ~n of Late ~ri ham ~a.ran ..;,inSJh, 
resident of 29-Kalyan Nagar, Garb hoad, Meerut 
City. 

,NJplicant 

By -A~vocates . .;)hri K • .P • ..:JJl.ngh 
· ----Km • ..»\lll-an J-ai-swa:l 

Versus 

1. Union of lndia through the ..1ecretary, cviinistry 
of Defence, New uelhi. 

2. ~hief ~ngineer {H.Q.) Centrc.J. i.iommand, ~ucknow. 

3. ~ommander .works .engineer, M.E • .;,,., jWleer ut '-,;antt. 
Ihe Mall, Meerut. 

4o Garrison Engineer{North}, Meerut ~antt. 

5. Ihe ,Assistant Garrison .Engineer, £¥h, ll{North} 
iv1eE!l ut C.ntt. 

hespondent s 

HBy Advocate ~hri Prashant Mathur 

Q.~~~b. 
By Hon• ble i'.ir.~.K.l • .Naqvi, Judicial Member 

.~hri ,Moop ~ingh-applicant has impugned 

the transfer order dated 25.7.97, a <::J)py of which nas 

been- annexed as annexure -t.-1 to the o •. A., t.hr c ugh which 

he has been transferred from ,v1eer ut to ue hr adun. Ihe 
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applicant has assailed the transfer mainly on the 

ground that he bas been transferred for being sur- 

plus on the basis of longest s t ay ee at Meerut though 

inf act the longest st ay ee is .Jihri Guruvachan ~ingh- 

and, therefore, the applicant has been wrongly picked. 

Ihe applicdnt has also mentioned that he is retiring 

on 31.07.2000 and under transfer policy of tile res­ 

pondents, he should not have been transfer.red after 

attaining the age of 55 years except on his own request 

and that top..,to tne place of his choice. 

fhe case has been contested on behdlf 

of the respondents for which counter-reply has been 

filed. 

3. Heard, tne 1 earned eo unsel for the 

applicant and learned counsel for the respondents 

and also per used the r eeord. 

4. It is not in dispute that t ns appli- 

cant has been transferred as a result of being sur­ 

plus; on the basis of longest s t ay e e at l~e.er ut but it 

has been pleaded on behalf of the respondents that at 

the time when transfer order was passed, the applicant 

was the 109gest stayee at the stajion and not 

~hri Guruvachan .,i;ingh.HpS alleged by tne ai)plicant. 

with reference to the facts and aircumstances of tne 

ca se , the 1 earned counsel for the r sspcndent s nes uJS-O 

pointed out that at 'the time when the impugned trans- · 

fer or den was passed. the applicant has.. nut completed 
/ 

55 years of age and.ther·efore, this plea is also not 

open to the applicant. 
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Keeping in view the facts and circum- 

stances of ~he case, l find no merit to issue the 

direction as sought for int his matter. Ihe '"'··A• is 

'1ismissed accordingly, consequently the interim Qr der 

dated 21.1.1998 also stands vacated. No _oraer as to 

costs. 

.tvlember (J) 


